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Hon'ble Shri A.V.HARIDASAN, Wice=Chairman(J)
Hon'ble Shn R,K.,AHOOJA, Member(A)

Neu Delhi, this 4th day of August, 1995

Shri Bopi Chﬂﬂd' S.1.

s/o Shri Tej Pal Singh

r/o F=189, Nanakpura

NEWELHI = 21° ees  Applicant

(By Mrs. Meera Chhibber, Advacate)

Versus

Union of India: through

The Secretary ‘
Ministry of Home Affairs
North Bleck

New Delhi,

The Commissioner of Police
Police Head Quarters
R.5,0,Building

I1.P.Estate,

NEWDELHI,

The Beputy Commissioner of Police
HQ=I y B .S.o.mildi"g
l1.P.katate
NEVW DELHI, ece Respondents
O R D E R(Oral)
Hon'ble Shri A,V.Haridasan, Vice=Chairman(J)
After making submission, the learned counssl for

the spplicant seeks permission to withdrew this application
with a liberty to approach this Tribunal afresh in case the
applicant succeeds in getting the adverse entry expynged
either in a Revisw Application against the order the Tribunal
9ives or by filing SLP challenging the order of Tribunal

ﬂ/_j,(u """ YEUE o ot
befare the Hon'ble Supreme Court. In the circumstances, we ”3

) e
dismisa the application as withdrawn., No costs, A ‘
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(A.V.HARIDASAN)
VICE=CHAIRMAN(])




